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FIR No. 189/17
PS MUNDKA §
New No. 3244/20 ﬁ‘

23.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State.
IO in person.

/ in view of the circular dated































LR No. os31/18

| ;{ Hari Nagar
15 307/323/341/34 IPC

73.09.2020
Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
ad u id ﬁrder no.26/DHC/2020 dated 30.07.2020, the District
' I cted to take up all the cases listed before them

s wherein evidence is to be recorded.

ed physically in view of the circular dated

der, | shall decide the application filed on behalf of
se of vehicle bearing no. HR26-BA-3729 on
Il_ ‘,

ged. As per reply, 1O has no objection, if the
H.Iﬂwner/rightfu! owner.

vant inputs and having taken note
Court in Sunderbhai Ambalal
638) and Manjeet Singh Vs.
inently fit case where the case
can be released to the
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The panchnamalphotographs/ valuation report etc. he filed

along with the charge-sheet. 10 is also directed to follow the necessary

S IttSlSled in Sunderbhai Ambalal Desai Vs. State of Gujarat &

ihmat ok - |

sadlequarc

, the rightful owner/registered owner is directed
cle without prior permission of the court as
able by Ld. Sessions Court.

on standsS disposed of accordingly.

rder be given dasti to the applicant.

i

(Babita Puniya)
MM-06/W/Delhi
23.09.2020
















































FIR No. 403/17
PS Hari Nagar

23.09.2020 "

Pursuant to the directions issued by the Hon'ble
Delhi. the matters were adjourned en bloc amid Covi
Further, vide office order no.26/DHC/2020 dated 30.07.2
Courts have been directed to take up all the cas
through VC except the cases wherein evidence i

Present: Ld. APP for the ,x o

None for accu
Court is ¢
30.08.202
File perus







FIR No. 209/10
PS Hari Nagar

2020
Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State.

cused Bharat Khurana has already been declared as an
dated 24.11.2017.
Kumar, |d. Counsel for accused Mini Khurana.

- YBabita Puniya)
- MM-08/W/Delhi
B 93.09.2020



pursuant to the directions issued by the Hon'ble High Court of
4 he matters were adjourned en bloc amid Covid-19 pandemic.
"urthef- vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

present : Ld. APP for the State.
A(;cused Bharat Khurana has already been declared as an
or dated 24.11.2017.
h Kumar, Id. Counsel for accused Mini Khurana.
convened physically in view of the circular dated

L 3abita Puniya)
~ MM-06/W/Delhi



